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FIR No0.415/2015

u/s 395/397/365/412/201/120B 1PC & 25/54/59 Arms Act
PS: Kotwali

State Vs. Sunil and Etc. (Sanjeev)

02.05.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Ashish Kumar, Ld. Counsel for applicant/accused.
On the request of Id. Counsel for applicanv/accused, bail

application be put up for arguments on 06.05.2020.

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL

02.05.2020
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FIR No.84/2019
u/s 420/467/468/471/1203 IPC

PS: IP Estate
sad Chauhan

State Vs, Bhupender Singh Chauhan s/0. Jagdish Pra
02.05.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Pradeep Sharma, Ld. Counsel for applicant/accused.

Sh. Sanjay Rathi, Id. Counsel for complainant.

L.O. Inspector Ashok Kumar in person.

On the request of Id. Counsel for applicant/accused, bail
application be put up for arguments on 06.05.2020.

Y

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
02.05.2020
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FIR N0.98/2018
u/s 302/307/34 IPC & 25/27/54/59 A

rms Ace
PS: Sadar Bazar
State Vs. Ranvj
02.05.2020
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FIR No.415/2015

u/s 395/397 1PC

PS: Kotwali

State Vs. Lalit @ Babloo

02.05.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Anil Tomar, Ld. Counsel for applicant/accused.

Arguments on the bail application heard through video
conferencing.

Interim bail has been sought as brother of the
applicant/accused has made injuries upon his person. Heard.

In view of the submissions, let report be called from the

SHO concerned in respect of the injuries suffered by the brother of accused and

shall file the report on 06.05.2020.

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
02.05.2020
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FIR No.149/2017
u/s 393/394/397/302/411/120B/34 IPC

PS: Sarai Rohilla
State Vs. Mangale @ Lala

02.05.202¢
Present; Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh.  Suraj  Prakash Sharma, Ld.

Counsel  for
applicant/accused.

On request of 1d. Counsel for applic

ant/accused, be put up
for arguments on bail application on 20.05.2020. TCR be

also summoned,

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHLI.
02.05.2020
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